81

(@) afe g, o ¥ giwar =1 TvE
qE T g A T WA & Hhaq
% Pag swritlec/smmmgt <t 1 A=
stafxar g ; &<

() =T wTTT FLHTT AT Sy
oIvET & Wy SwTiaw gaeror fean
T E?

AfagT T qiTagT  wATHW W W
w0 (st wzy Peg): (F) @ (1) . W
wm-ﬁvmasrmw, s -
wogieET & g oS s'srai'arn""?ar?uw
ﬁﬁfrf‘m‘am H T T
Taf & JUw w fHeT @ ® T &
qfﬂmw?tmwa‘fﬂ%favmfr
(‘Tre” PIE T TER %Ea‘ &)
mwmq@’ yetaw F oy
ot €@ aieAT ® ag fgum Pear
o7 P& TPy T T 9T B A
FT ITSY mﬁ’f - agr
TS 9T & FW & & 9 Pasfa
FTn food 8 s 5 w?srﬁrrw’m
T AT o A AW JTeT 9 WY T
TG @ &, ATHATC 0 @t qoawd g
iY@ w5y ¥ wrEAT ey P
THIT & T &0 FIF FT 57 731 AN

Training of Hindi Stenography in
LTIs.

6255. SHRI KESHORAO PARDHI:
Will the Minister of LABOUR be pleas-
ed to state:

(a) whether, in all the Industrial
Training Institutes being run under
the Delhi Administration, arrange-
mentg for teaching of Hindi Steno-
graphy do not exist;

(b) if so, the reasons therefor;

{c) whether adequate number of
trainees are not available in this
regard; and

(d) the percentage of marks pre-
scribed for admission to the Hindi
stenography training and the num-
ber of candidates admitted to the
courgse annually?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.’
ANJIAH): (a) Yes, Sir. Arrangements
for training in Hindi Stenography exist
in three out of the ten industrial Tra-
ining Institutes under the Delhi Ad-
ministration.

(b) Training facilities in Hindi Ste-
nography have been provided keeping
in view the requirements of the Em-
ployment market which is limited most-
ly to Government, Semi-Government
and Autonomous bodies.

(c) Adequate number of traineeg are
available for this trade,

(d) The minimum percentage pres-
cribed for admission is 40 per cent
marks in Hindj in Matriculation exami-
nation or 10th pass of 10 plus 2 pat-
tern. The total number of seats in the
trade in the three Industrial Training
Institutes are 96 and trainees are ad-
mitted once a year.

Railway Canteen Employeeys ,

6256. SHRI BASUDEV ACHARYA: -
Will the Minister for RAILWAYS be
pleased fo state:

(a) whether Government are
aware of Supreme Court decision in
regard to the employeeg of Railway
Canteen: and

(b) if so, the steps whicheGovern-
ment propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Arguments. in
Civil Appeal No. 368 of 1978 filed by
South Eastern Railway in Supreme
Court against the judgement of Cal-
cutta High Court holding that the staff
of the statutory canteen appointed by
the Canteen Committee are to be deem.
ed as Railway employees have com-
menced and the case is part-heard and
has not been deided. On April 2, 1980
an order was passed by the Court in
the aforesaid gppeal proposing the Con~
stitution of a railway catering service.
The reference is perhaps to this order-
of the Supreme Court.
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(b) The proposal made by the Sup-
. reme Court jn the order dated April 2,
1880 is engaging the attention of this
Ministry.
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Employment to persons who have
become overage

6258. SHRI GHULAM RASOOL
KOCHACK: ®ill the Minister of
LABOUR be pleased to state:

(a) whether it is a fact that regis-
tration in the Employment Exchan-
ges has been on increase for the last
two years;

(b) if so. whether inspite of num-
ber of projects undertaken by the
State Governments, the vast majority
of the unemployed youth is still cut
of job;

(c) whether this has resulted un-
rest among the large number of
youths;

(d) whether the Central Govern-
ment have taken any initiative to
help those who have become overage
and are ineligible to get Government
empioyment; and

(e) if so, whether Government pro-
pose to remove this class of age and
when the final decision is likely to
be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH): (a) Yes, Sir. :

(b) and (c). The number of job-seek-
ers (all of whom are not necessarily un-
employed) on the Live Register of Em-
ployment Exchanges as on 31st May,





